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accused further submits that it is not clear as to when Government of India
would permit overseas flights to operate in India.

Ld. Counsel for the accused submits that the applicant undertakes
~ to return to India and physically appear before the Court. It is submitted that
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permission to stay abroad for

further three months vide order dated
29.06.2020.

Keeping in view the facts and circumstances, the
applicant/accused is allowed to stay abroad/ visit the aforesaid countries for
further three months subject to the conditions as mentioned in the order dated

20.12.2019, as applicable as on date.
The application filed by applicant/accused no 2, Sanjay |
‘Mohindroo s disposed of. Ll |
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The hard copy of the order shall be placed on record as
and when the regular functioning of the courts at Rouse Avenue
Complex, New Delhi is resumed.
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CC No : 25/2011
RC No : DAI-2010-A-0044
UIS : 174A IPC

Branch : CBI/ACB/New Delhi
CBI Vs. A.K. Reddy

26.09.2020

Matter is taken up today and the proceeding are
conducted through video conferencing (CISCO WEBEX) as per
direction of Hon'ble High Court issued vide Circular No.
322/RG/DHC/2020 dated 15.08.2020 in view of the pandemic

Covid-19.

'Sh. V.K. Ojha, Ld. Sr. PP for CBI.
shGaura{rh;dlakha Ld. Counsel for accused A.K.Reddy.

sel for accused submits that the pronouncement
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The signed hard copy of the order shall be placed on

record as and when the regular functioning of the courts at Rouse
m Complex, New Delhi is resumed.
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(Arvind Kumar)
y Spl Judge_(Pc Act) CBI-10







 accused further submits that it is not clear as to when Government of India
wmldpermitw&rseasﬂights to operate in India.

Ld. Counsel for the accused submits that the applicant undertakes
to return to India and physically appear before the Court. It is submitted that
vide order dated 29.06.2020, accused was granted three months permission to
stay abroad. Ld. Counsel for accused submits that the applicant/accused may

. be permitted to stay at Oman and other countries and places as per permission
 granted vide order dated 20.12.2019 for further six months.

ﬁ)rappﬁmﬂaﬁcuaedm 2 submits that applicant has
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Keeping in view the facts and circumstances, the
]mntfaommd is allowed to -stay.ahmad-" visit the .aforesaid countries for
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